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MR. CHAIRMAN : He cannot
answer every report inthe newspapers.
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This appeared in the newspapers just
today.

SHRIB. SHANKARANAND : We
totaily deny the report.

MR. CHAIRMAN : First of all,
it is outside the main question.

SHRI GOPALSINH G. SOLAN-
KI : The fact that there have been
incidents of infants missing from the
hospital has not been denied by the
Government. Once the patients are
admitted into the hospital, they are
to be attended by the doctors, nurses,
ward attendants etc. In such cases, I
would like to know, whether the
Government has any schemeunder
which some responsible security
officers should also be deputed to keep
a watch while the nurses and other
attendants look after the patients.

SHRI B. SHANKARANAND
This is a suggestion for action.

MR. CHAIRMAN : Next ques-
tion.

Terrorism and Insurgency in Manipur

*143. SHRI V. NARAYANA-
SAMY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whather it is a fact that terro-

rism and insurgency are on the increase
in Manipur; and o
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(b) If so, what measures arc being
taken by Government to contain terro-
rism and insurgency in the said State ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI P.M. SAYEED) :
(a) and (b) A statement is placed
on the Table of the House.

Stateinent

(a) There has been an increase
in the violent activities of insurgent
groups in Manipur in recent months.

(b) As the maintenance of public
order is a State subject, the concerned
State Governments in the North Eas-
tern Region are tackling the insurgency/
terrorism  problems. The Central
Government keeps a close watch on
the situation and furnishes the State
Governments with relevant intelligence
and help of Para-military forces. The
entire State of Manipur has been dec-
lared ‘Disturbed Area’ under the Armed
Forces (Special Powers) Act, 1953.
The insurgent groups viz. NSCN and
Meitie Extremists have been declared
‘Unlawful Associations’ under the
Unilawful  Activities  (Prevention)
Act, 1967. Action against insurgent
groups is being taken by the Security
Forces. As this was not considered
adequate additional assistance of the
Army has also been made available.

. The Government’s continuing poli-
cy has been to deal firmly with insur-
gent/secessionist elements and, side
by side, to take all possible measures
to persuade them to join the main-
stream of national life.

SHRI V. NARAYANASAMY :
Sir, for the first time, the hon. Home
Minister has come¢ with a positive
raply to the question on insurgency and
militancy in Manipur. Actually, - the
situation “in° Manipur is° worsening.
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There are various terrorist organisa-
tions like PLA and Meitic, Kuki Natio-
nal Front, and various other militant
organisations operating there. There
is strong evidence to prove that the
adjoining country, Myanmar, is assis-
ting and giving training to these terro-
rist organisations for the purpose
of creating law and order problem in
the border State.

Not only that. They are supplying
weapons also. Here, in his reply, the
hon. Minister has said that maintenance
of public order is a State subject. [
quite agree with the hon. Minister that
maintenance of law and order is a
State subject. But the situation prevai-
ling in Manipur is an entirely different
one. It is a border State. Threat is

there not only from the insurgents
inside the country, but also in the
adjoining country. That being the

case, the responsibility of the Centre
is more for the purposc of giving

protection to the life and property of
the people of thg State.

Therefore, Sir, in this regard, 1
would like to know from the hon.
Minister, what steps the Government
is taking to contain militancy and in-
surgency in Manipur. It was a peace-
ful State, but now it has turned into 2
terrorist-infested State. You have
declared it as a disturbed area also.

MR. CHAIRMAN : Please usk

yaur question.

NARAYANASAMY
I am asking the question. In the
context of the reply given, I would
like to know whether the Government
has taken up the matter with the adjoi-
ning country for the purpose of con-

taining terrorism and insurgency in
Manipur.

SHRI P.M. SAYEED : Sir, the
hon. Member is right in saying that
Manipur. is bounded by Nagaland,
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Assam and Mizoram on the one side,
and on the other side, by Myanmar.
Basically, when I said that public order
is a State subject, nobody can dispute-
that. So far as the question of insur-
gency or terrorism is concerned, in
the context of this statement, it is.
confined not only to this one State,
but it is there in the other two adjoi-
ning States also, as well as across the
country.

The Central Government is keeping
a close watch on the activities of these
insurgents in that part of the country.
As far as the action by the Government
is concerned, intelligence agencies are
to be pooled, security forces are to be.
made available, para-military forces
are to be made available, to the State,
and there must be a sort of co-ordina-
ted activity so as to contain insurgency
in that part of the country. The
Government has already taken a num-
ber of steps in this regard. In fact
the N.S.C.N., the Meitie and other
extremist organisations have been dec-
lared as unlawful associations. Also,
the entire State of Manipur has been
declared as a disturbed area under the
Armed Forces (Special Powers) Act,
1958, under which a number of steps

have been initiated by the Government
in order to contain this.

SHRI V. NARAYANASAMY :
The hon. Minister has said that a
number of steps have been taken by the
Government. Qnly yesterday, the hon.
Home: Minister made a statement in
the House on the communal clashes
in the Capital itself in which nearly
70 people dizd, about 170 people were
injured and 109 pcople have been taken
into custody. According io Press
reports, the death toll has exceeded
200. This is the situation in Manipur.
The rebels are waging a secessionist
war. They are also extorting money
from the people. They are ¢ven running
courts for the purpose of deciding
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Now it is deteriorating.
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disputes. This is the state of affairs
in Manipur. Now, the hon. Minister
says that they have taken all possible
steps to contain it. Sir, the Chief
Minister of Manipur specifically de-
manded additional para-military for-
ces to be deployed, particularly, in the
border areas to check infiltration of
insurgents. He has also demanded
additional funds for strengthening the
forces in the State. But so far, excep-
ting sending some forces, the money
part has been completely ignored by the
Home Ministry. Therefore, 1 would
like to know whether the Ceatral
Government has complied with the
demands made by the Chief Minister
to contain terrorism and insurgency
there.

SHRI P.M. SAYEED : Sir, the hon.
Member has narrated certain figures.
I would like to put the record straight.
As per the reports of the State Govern-
ment, the total number of deaths that
have taken place happens to be 75,
total number of the injured 175, arrests
so far made 160, and the number of
inmates in the camps is between 500
and 550. Itis true that there has been
a communal clash in Manipur. The
communal situation in Manipur has
generally been stable. In this parti-
cular case.. ..

SHRI V. NARAYANASAMY :
PR N

SHRI P.M. SAYEED : The com-
munal clash took place on 3rd. Yester-
day the situation was tense but now it
is under complete control. I am per-
sonally in touch with the State Govern-
ment. | happen to contact them yes-
terday and also today. I got the infor-
mation that the situation is under
control. Whatever forces they wanted
have been made available to them to

- ¢ontain this.
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SHRI V. NARAYANASAMY :
What about the police ? The Chief
Minister has specifically asked for this

SHRI P.M. SAYZED : Yes, Sir,
we have made available the facility
and also the forces. Whatever forces
he wanted, we have made them avail-
able to him. ’

SPF IS NS I

SHRI VIZOL : Thank you, Sir.
I come from that part of the country.
1 do not want to keep the House in
the dark about what is actually hap-
pening in that part of the country.
The reply of the Minister is silent on
some very important factors. - The
statement states at the end that the
insurgent groups viz, NSCN and
Meitie Extremists have been declared
banned, unlawful associations. But
these are not the two insurgent groups
only, there are several other insurgent
groups who are involved in the present
trouble. This is the ¢Indian Express’
dated 5th May. It states, <“Manipur
toll 200. Troops out”, So, Sir, this
has become very serious. I would like
to go into the genesis of this trouble.
I am afraid T have to take some more
time. At present the two insurgent
groups, one is the NSCN and the
other is the <Kuki National Ariny’,
both these groups are involved in this
trouble just now. Yesterday my hon.
friend, Mr. Kulabidhu Singh, raised

‘this question on - the floor of this House

but the House was quiet, no body asked,
him any thing about this. Today it has
come in the press—two hundred died
or injured and troops out. What is the
genesis of the trouble ? As a matter
of fact, the trouble ' started a long,
long time ago. The Kukis are moving
tribes. They are spread all over the
places in the North Eastern region,
but mostly they are confined to the
States of Manipur, Nagaland, some
parts of Assam and Mizoram. They
are-in Burma also. -Now what hap-
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pened ? During the - First World
War the British colonialists started
recruiting these Kuki people from
the North-Eastern region as porters.
They were being taken to France.
The Kukis rebelled against recruit-
ment of their- boys. So, the British
took stringent measures  against
Kukis at that time. However,
Kukis continued to multiply because
of influx of Kukis from Burma.

In Nagaland wec have several
Kuki villages. As aresult of a 16-point
agreement between Nagaland and the
Government of India in the year in
1960, these Kuki villages in Nagaland
alongwith Karo villages and Kachar
villages wecre declared as indigenous
‘inhabitants of the State of Nagaland.
I do not know the status of Kukis in
other States. but that is their status
in Nagaland.

MR. CHAIRMAN: Will you
please frame your question also? It
is a very interesting information. I
thank you. But pleasc frame the ques-
tion also.

SHRI VIZOL :
coming to that.

Yes, yes, I am

The same trouble started between
Kukis and the NSCN. Kukis maintain
a national army. [do not know whether
it is a regular army of the Government
or it is maintained by the Manipur
State or it is a private army of Kukis.
This is a question to be asked. This is
my supplementary.

The present trouble started because
of the liberalisation policy of the
Government on trade with Burma.
More is the last Naga village on the
border with Burma, whereas Tamu,
on the other side, is the last village
of Burma, the last post of Burma on
its border with India. These two villa-
ges or these two posts, one in. India
and the other in Burma, are flourishing

with contraband goods for trade.
They include arms.
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MR. CHAIRMAN : Please con-
clude now. Kindly conclude now.

SHRIT VIZOL: Yes, I am coming
to - that.

MR. CHAIRMAN : Kindly con-
clude now.

SHRI VIZOL : Yes, yes.

MR. CHAIRMAN: Pointedly you
ask a question.....(/nterruptions)

SHRI VIZOL: Pecople will have to
know about it. The trouble will conti-
nue. It is goingto spread all over the
North-Eastern region. I tell you this
is what is going to happen. It will
spread to Nagaland. It will spread
to Mizoram. It will spread to Assam.
This is going to happen very soon.
The Government should not remain
in the dark about it. It is going to
be very serious.

The NSCN and the Kuki National
Army have been strongly contending
for supremacy in the trade between
Tamu and More for quite a long time.
Why? Because arms are obtained
at a very cheap rate. That is why
there has been a strong contention
for supremacy to control this illegal
trade between these two check-posts.
In course of time......

MR. CHAIRMAN : Please, I have
given you a lot of time. Please, please
now ask your question.

SHRI VIZOL : Sir, this is the
genesis of the proble.

MR. CHAIRMAN : No, no, plccse,
There are other questions. Oth<r
Members have also given their names.
1 have to ask other Members also.
Please put your question now. Please
put your question.

SHRI MENTAY PADMANA-
BHAM: He has already put his supple-
mentary.
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SHRI S. JAIPAL {REDDY: A
number of questions are implicit in
the presentation, Sir.

MR. CHAIRMAN:
.are implicit therein.

I know they

SHRI S. JAIPAL REDDY: The
Minister may be asked to answer them.

"MR. CHAIRMAN: Then, I will
ask the Minister to answer the implicit
questions.‘

Mr. Vizol, please ask your specific
question.

v} pre
vl W

" SHRI VIZOL: My specific question
is this. You don’t want to listen to the
genesis. I am coming to it.

* MR. CHAIRMAN: Well, we arc
‘interested in listening to it on another
‘occasion. Now please ask your specific
question.

" SHRI VIZOL : I am coming straight
to my question. Who is maintaining
the Kuki NMational Army? Is it a
‘Government army, or is it a private
army, or is it considered as an insur-
gent group? 7

MR. CHAIRMAN Now, please,
I must ask you to conclude. This is
a Question Hour. I have given you
a lot of time. Please do sit down.
Please sit down.

: DR R R P IV £

THE MINISTER OF HOME
'AFFAIRS (SHRI S.B. CHAVAN):
Sir, the hon. Member himself has
supplied quite a detailed information.
.I am aware of the fact that there has
been a constant trouble between the
.NSCN, the Nagas and the Kukis
_The present trouble which started in
Manipur is not because of that trouble.
It was on a very paltry thing. Actually
a sum of money was advanced by
'some extremist for purchase of wea-
pons to a member of a particular com-
munity. Neither did he supply the
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weapons, nor did he return the money.
That is how the whole thing started
and it engulfed larger jsections un-
necessarily and it snowballed into
a major communal conflagration:

I quite see the point which the hon.

‘Member has made. We cannot possibly

think in terms of taking an isolated
view of Manipur only. {Nagaland,
Manipur, Mizoram and a part of
Assam will have to be taken together.
That is why we have prepared an in-
tegrated plan of action. Now, it is
going to be finalised and very [soon
that operation will also start. “ae

SHRI G.G. SWELL : From the re-
ply of the Minister of State, it appears
that he is not quite aware of the situ-
ation that prevails in Manipur or in
that part of the country. Since you
dre not aware of the whole situation
you cannot have a proper perspective.
The Home Minister 1s a little better
acquainted.

The present trouble in Manipur
is two-dimensional. As the 'Home
Minister states, one trouble- is 'the
struggle between the Kukis and the
Nagas. The Kukis under the leadet-
ship of the Kukis National Army and
the Nagas under the leadership of the
well-known terrorist group, the NSCN,
are struggling for land. This  has
been going on for quite some time.
A number of deaths have been taking
place. It is taking place up in the hills
and it will continue.

C e e Ty

The recent occurrenceis comm-
unal—between one community and
the other. It arosc out of the
smuggling of arms. It seems that a
militant “group had paid money
to a particular arms smuggler.
When he failed to deliver, there
was trouble. That is how the whole
thing started.
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Now, Sir, underlying these two
imstancas. [he situation in that part of
the country 1s extremely explosive. 1
wotuld like to know whether the Home
Minister is aware that the two town-
ships of Morch  in India and Tamu
in. Myanmar separated only by a
narrow downstream arc the hub of
smuggling of hard drugs coming into
India, of arms coming into India and
with China having taken over the

whole of Burma most of those arms’

are very sophisticated ones. 1 would
like to know whether it is a fact that
from India chemicals are going in
a big way ip Burma, to the Golden
Triangle, for the manufacture of heroin.
One more thing is unless you put an
end to that traffic of hard drugs and the
traffic of sophisticated arms, you

cannot really control the trouble in
Manipur or in Nagaland or in the

whole of ‘the North-Eastern region.
In view of all that has happened, I
would like to know whether you
are framing a long-term pelicy. You
cannot take shelter under the plea
that it is a State subject. It.is not
Manipur alone which is in danger.
It .is the whole of North-East that is
in .dang>r. It is the whole of India
that is in danger. [ am sorry that the
Government of India is not awarc
of what is in dangzr with China taking
over.... (Intereuptions) I am  putting
the question, plcase. With  China
having cstablished a naval military
base in Hanji. necar Andaman and
Nicobar Islands, are you aware what
kind of danger the country is facing?
This danger is through Burma and
Nagaland.

Do you have a well-laid policy,
a ‘well-conceived policy? What is
the Government of India doing in
order to avert this kind of danger to
this country? .. (Interruptions). ... ..
When I am articulating my question,
I don’t want to be disturbed in this
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way. Every -sentence of mine is clear.
It is a serious question.

SHRI R.K. DHAWAN - kIt s
always serious. : .
SHR1 P.M. SAYEED: | " cannot
claim to have the knowledgt about the
North-Eastera region that Mr. GAG:
Swell has; he comes from that region.
With my little knowledge about’ that
region, I have tried to answer the sup-
plementaries. T am pgrateful to him
for his generous comment about me.

With regard to the action that has
been contemplated by the Governmeni,
my senior colleague has already spelt
it out just now. I would like to share
with the House what further steps
the Government of India has taken
in this regard. We have strengthened
the anti- smuggling net work in this
sector. An agreement has been signed
between the Government of the Re-
public of India and the Government
of the Union of Myanmar on the 30th
March, 1993 for ‘mutual cooperation
for reducing the damand and preven-
ting illicit trafficking in narcotic drugs
and psychotropic substances and
related matters. Therefore, they are
very well aware of the seriousness of
this sector after we have speit it out.
A well-coordinated plan will take
this whole sector . carefully into
consideration. »

SHRI W. KULABIDHU SINGH:
Mr. Chairman, my friends have sub-
mitted facts. As I said yesterday, the
Chief Minister says, ‘Army will not
be deployed in the Valley area. if
itisused in the hilly area’. The Deputy
Chief Minister says. ““Army should be
deployed both in the Valley arza as
well as in the hilly area”. The version
of the Chief Minister and the version
of the Deputy Chief Minister are not
the same. They are different. But the
MLAs and MPs of Manipur, including
me feel that our tongues are tied be-
cause of the'deteriorating law and order
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situation. If Army is hot deployed in
Manipur, there is a risk to the security
of the MLAs and the MPs. All re-
presentatives of the people are remain-
ing mute. Whatever the Chief Minis-
ter might shout from ‘the house-top
that Army will not be deployed in the
Valley- area or whatever the Deputy
Chief Minister might say- that Army
should be deployed both in-the Valley
area as well as in the hilly area, why
are the hon. Home Minister and the
Government of India remaining mute
spectators to all this? If adequate
Army is not required by the State
Government, [ believe, that is not
cent per cent correct. In view of the
deteriorating law and order situation,
the need of the hour is to curb this
insurgency. That is the only thing 1
wanted to submit.

SHRI S.B. CHAVAN : Mr. Chair-
man,  Sir, so far as deployment
of the -Army is concerned, we
cannot totally ignore the aspirations
of the " local administration. But
before  deployment of the Army,
the clear understanding was that
the State Government, whether it
is the Chief Minister or the Deputy
Chief Minister, will not interfere with
the deployment of the Army. The
Army has been asked to flush out the
insurgents from this area and clear it
from all insurgents. Ultimately, the
Coordination Committee will meet
and once they meet in the Coordi-
nation Committee, nobody can inter-
fere in the working of the Army.

Fire Force Act

_ *144. SHRI M.A. BABY : Willthe
Minister of HOME AFFAIRS be
pleased to state:

(a) how many States have enforced
Fire Force Act and provincialised the
services since the setting up of the
Standing Fire Advisory Council and
how many meetings of the Standing
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Fire Advisory Council have been held
during the last five years with details
of its decisions and subsequent actions;
and v o

(b) whether Government propose
to set up any new Committee to make
an mdepth study on the matter and
suggest measures for future, 1f 50, tha
details thereof ? :

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P.M. SAYEED): (a) 8 States
have adopted the Fire Services Act
and governmentalised the fire services
after the setting up of the Standing
Fire: Advisory Council. :

Only one meeting of the Council
has been held during the last five years.
The Council is an advisory body and
deliberates mainly on various technical
issues referred to it for consideration.
terty e o zsie il

(b} No, Sir.

SHRI M.A. BABY: Sir, you will
appreciate that with the prevailing
sccurity environment in our country,
with fire, violence, arson, riots and so
on, fire-fighting becomes a very, very
predominant task of the Government.
I understand that this is a State sub-
ject. There 1s no denial of that fact.
But from the reply, it is very, very
clear that in spite of the suggestion,
the draft, sent by the Central Govern-
ment to the States as ecarly as'in 1958,
only eight States have provincialised
the fire services. So, T would like to
know from the hon. Minister what
persuasive steps' have been taken by
the Central Government to ~ensure
that the fire services are provincialised
in every State and - sufficient -care and
attention are paid by the State Govern-
ments to this question. The usual
reply would be that since the States
arc not properly responding to the
direction from the Centre, they would
think of bringing this subject in the



